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BEFORE THE CENTRAL ALMIMNISTRATIVE TRIBUNAL
BOMBAY BLNCH, BOMNBAY
X *k x Kk *x

Q.4. los. 184/91, 186/91, 418/91, 419/21, 4£20/91,
425/31, 402/91, 412/91, «1a/31,. 435/91,
36/31, %37/31, 4€6/91 & 467/391.

l. C.B. Sathayc—:,
T~98, 0Olc¢ I&T Colony,
Gultekadi, Furne 411 001, .+« Aprlicant
(oA 184/91)
<. V.M.Gujerathi, )
F-91, 01¢ B&T Ccolony,
Gultekaci, Fune 411 001, +.s Aprlicant
(oA 166/91)
3. Ve V-JOShir
F-57, 0l¢ P&T Colony,
Gultekaci, Fune 411 001. «ees Aprylicant
- (O 418/91)
4, G.B.Fatankar,
F-8&, F&I Colony,

Gultekadi, Pune 411 001. «es Arplicant
(Qn 419/91)
5. G.L.Xanitkar, l
F-85, '0l¢ P&y Colony, - j
Gultekaci, Fune 411 001. s+ Applicant !

: (0a 420/91) <
G F.r.vVari, .
F-52, 0l& F&T Colony, i
Gultekaci, Fynrc 411 001, ees Applicant i
{(Ca 425/31) ‘
7. K.S.xhecekar,
F=43, Cl¢ E&T Colony, "
Gultekaéi, Pune 411 0C1. ... Arplicart i
(0s 402/21)
g. h.M.Autace,
T-134 Clc F&1 Colony,
Guliekaci, Fune 411 0OL1. ess Arrlizant
(0s 412/91)

C b e wnew

9, F.L.Kulkarni,
F-50, 0l¢ F&I Colony,
Gultekadi, Fune 411 001. «ee Applicart
(D2 414/91)
10, M.D.GoCse,
n-01, Ol ¥&T Colony,
Gultekadi, Fune 411 0C1, ese Arrlicart :
(Ca 435/91) if

[ —

11. B.SoShaikh' ’
T-27, Ol¢ F&T Colony,
Gultekaci, Fune 411 001, eee Arylicant
(O~ 436/91)

12. F. R-Patil;

1T-13, 0l¢ P&T Colony,

Gultekaci, Fune <11 0G1, oo o1 lizant

' (CA 437/21)

13. M.R.Kulkerri,

T-140, Clc EF&T Colorny, ,

Gultekaci, tune 411 CO1. sse Ap licant

(0~ 466/31)
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14. sSmt. S.R.Satpute,
T~144, OlC F&T Colony, “
Gultekadi, Pune 411 001. e+ Arplicant
: (oA 467/91)
Vs

Union of India & Ors. «++ Responcents
COrAM § Bon'ble Viceuchairman, Shri U.,C.Srivastava

Appearances:

Mr. S.F.Kalkarni, Advocate
for the applicant ang
Mr.F.M.Prachan, Advocate
for the responcents.

ORAL JULGEMENKT 3 Datecd : 29.8.1991
(Per. U.C.Srivastava, Vice-Chairman) .

In all these cases, some of which have been
liste¢ for hearing (sl.no.l to 6) and some of which
are listed for admission hearing (sl.no.7 to 14)
the counsel for the parties have sta£eé that the
roint involvec in these aprlications is one andé ané same
as such counter affidavit filed can be read in all the
other a;;lications aric all can be (isrosec of together.
Accordéingly aryplications 2t Sl.lio.7 to 14 are acmitted
ar¢ I proceed to cispose of all the applications \
together. Learned counsel for the arplicants
contendeu that he is challenging the action of ttre
Cprosite parties in taking rroceedings against the
aprrlicants uncder Fublic Fremises (Eviction of
Unauthoriséd Occupante} Act on the ground of discrimi-
nation as in resrect of 13 other eryloyees were allowed
1o stay in the premises., The learned¢ counsel for the
responcents procduced before us & letier of the Director
of Postal Services dated 21.&.9]1 acdresseé to the
Estete Officer/Chief rost Master General, Maharashtra

Circle, in which it has been clearly statec that out
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of those 13 occupants with whom applicants arc
claiming Giscrimination 11 have cfeéiteu the amount of
arrears of licencelfee ana have produced the receirt
and that they have vécatajﬂbe premises. Thre remaining
two ¢iG not credit the arrears of licenge fee and

therefore their premises have been vacated from them

an¢ a panchanama has been prepared anc the same has

been sent. Shri F.M.Prachan, learnea counsel for the

responcents also mage a statement in this behalf. The

learned counsel for the applicants acceptedé this position

an¢ saic¢ that in view of this present position it will

-not be possible for him to convince the court the

rleas which he has raise¢ but he prays that some
reasonable time may be granted to the applicants to
vacate the premises and prays that three months time

may be granted to the arjp licants tec vacate the premises.

fhe prayer arpears to be reasonable anc accoraingly

time upto 3lst Lecember 1991 is granted tc the
applicants to, vacate the rpremises. Till then the
arplicants shall not bé evictec by the resyoncents.
The arflicants shall hancover the vacant position oi
the premises in their posession by 21.12.1991 or any
cate prior'to the convenience of the resyponcents after
givirng them cue intimation of the Gate on which

' : © umaud
rosession is to be taken. This shall not be OmfEe any
other rerson in the rremises in énf_manner anG: shall

also clear all the éues bofore they vacate the premises.

in

with those observation:z the ajy licatiors stanc c¢isposed

of .finslly with no orcer &s Lo COSis.
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